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SPECIFIC NOTIFICATION
FINANCE DEPARTMENT

NOTIFICATION
Shimla, the 26th June, 2025
No.Fin-2-C(12)-1/2025.—Government of Himacha Pradesh hereby notifies the sale of

Himachal Pradesh Government Stock (securities) of 25-year tenure for an aggregate amount of
65—NTSTU= / 2025—27—06—2025 (3155)
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% 1200 crore (Nominal). The sale will be subject to the terms and conditions spelt out in this
notification (called specific Notification) as also the terms and conditions specified in the General
Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 of Government of Himachal Pradesh.

Object of theLoan :

1. (i) The proceed of the State Government Securities will be utilize for the
development programme of the State of Himachal Pradesh.

(if) Consent of Central Government has been obtained to the floatation of this loan as
required by Article 293(3) of the Constitution of India.

M ethod of Issue:

2. Government Stock will be sold through the Reserve Bank of India, Mumbai Office
(PDO) Fort, Mumbai-400 001 by auction in the manner as prescribed in paragraph 6.1 of the
General Notification No. Fin-2-C(12)-11/2003 dated July 20, 2007 at a coupon rate to be
determined by the Reserve Bank of India at the yield based auction under multiple price formats.

Allotment to Non-competitive Bidders:

3. The Government Stock up to 10 % of the notified amount of the sale will be allotted to
eligible individuals and institutions subject to a maximum limit of 1 % of the notified amount for a
single bid as per the Revised Scheme for Non-competitive Bidding Facility in the Auctions of State
Government Securities of the General Notification (Annexure-11).

Place and Date of Auction :

4. The auction will be conducted by the Reserve Bank of India, at its Mumbai Office, Fort,
Mumbai-400 001 on July 01, 2025. Bids for the auction should be submitted in electronic format,
on the Reserve Bank of India Core Banking Solution (E-Kuber) system as stated below on July 01,
2025 :

(@ The competitive bids shall be submitted electronically on the Reserve Bank of India
Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.30 A.M.

(b) The non-competitive bids shall be submitted electronically on the Reserve Bank of
India Core Banking Solution (E-Kuber) system between 10.30 A.M. and 11.00 A.M.

Result of the Auction :

5. Theresult of the auction shall be displayed by the Reserve Bank of India on its website
on the same day. The payment by successful bidders will be on July 02, 2025.

Method of Payment :

6. Successful bidderswill make payments on July 02, 2025 before close of banking hours
by means of cash, bankers cheque/pay order, demand draft payable at Reserve Bank of India,
Mumbai/New Delhi or a cheque drawn on their account with Reserve Bank of India, Mumbai
(Fort) /New Delhi.

Tenure:

7. The Stock will be of 25-year tenure. The tenure of the Stock will commence on July
02, 2025.
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Date of Repayment :
8. Theloan will be repaid at par on July 02, 2050.
Rate of Interest :

9. The cut-off yield determined at the auction will be the coupon rate percent per annum
on the Stock sold at the auction. The interest will be paid on January 02 and July 02.

Eligibility of Securities:

10. The investment in Government Stock will be reckoned as an eligible investment in
Government Securities by banks for the purpose of Statutory Liquidity Ratio (SLR) under Section
24 of the Banking Regulation Act, 1949. The stocks will qualify for the ready forward facility.

By order and in the name of the Governor of Himachal Pradesh,
Sd/-
(DEVESH KUMAR) IAS,

Principal Secretary (Finance),
to the Government of Himachal Pradesh.

ENVIRONMENT, SCI. TECH. & CLIMATE CHANGE DEPARTMENT
NOTIFICATION
Shimla-2, the 16th June, 2025

No. STE-F(4)-2/2021.—In pursuance of Extended Producers Responsibility (EPR)
guidelines (reference guideline sr. no. 10.5) under Plastic Waste Management Rules, 2016 amended
time to time by MoEF & CC, Gol, the Governor, Himachal Pradesh is pleased to make the
following scheme for regulating and providing a mechanism for collection of Non-Biodegradable
packaging waste as per the polluters pay principle to prevent littering or disposing of Non-
Biodegradable Garbage in public drains, roads and places open to public view in the State of
Himachal Pradesh and ensuring proper recycling of collected waste to promote circular economy
within the State of Himachal Pradesh.

Provisions of the Himachal Pradesh Deposit Refund Scheme (DRS), 2025

PART-I—GENERAL

1. Short title, Extent and Commencement.—(1) The Scheme may be called the
Himachal Pradesh Deposit Refund Scheme, 2025.

(2) It shall come into force on such date as the State Government may, by notification, in
the Official Gazette appoint.

(3) It shal extend to the whole State of Himachal Pradesh.

2. Application of the Scheme.—The provisions of this Scheme shall apply to;
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Liquor and non-liquor in glass bottles, plastic beverage containers, aluminium
beverage containers, liquid packaging board (e.g. tetra pack), flexible plastic packaging
and multilayered packaging;

Or any such product as may be notified by the Scheme Administrator from time to
time.

Definitions—(1) In this Scheme, unless there is anything repugnant in the subject or

"Act’ means the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995;

'Annual Scheme Participation Fee' or 'ASPF' means the annual fees charged from
the manufacturers for the purpose of registration and participation in the DRS as per
the procedure specified by Scheme Administrator;

'‘Banks means the Financia Institutions that are listed under Schedule Il of the
Reserve Bank of India Act, 1934;

'Collection Point' means an authorized location where a redeemer can return their
DRS product to claim the refundable deposit secured on the DRS product;

'‘Distributor’ means a business entity including but not limited to super stockists and
wholesalers that sell packaged goods to retailers for sale towards final consumption;
The Distributor typically operates at a higher level of the supply chain than the retailer
and may be responsible for importing, storing and distributing the package goods to
retailers;

'Deposit’ means a fully refundable amount secured additionally over the price paid for
the DRS product;

'Depositor’ means a person who pays a refundable deposit over the price paid for the
DRS product;

'Deposit Refund Scheme' or 'DRS means a process or scheme where a refundable
deposit secured on a DRS product shall be refunded on the return of the product at the
collection point to a Redeemer;

'DRS Product’ means a product made of Non-Biodegradable Material specified in the
Schedule of the Act; and used for the purpose of packing the commodity suitable for
salein the State of Himachal Pradesh;

EPR " Extended Producer Responsibility" meansthe responsibility of a producer for
the environmentally sound management of the product until the end of itslife;

"Escrow Account' means an escrow bank account opened and operated by the bank
for receiving amounts related to Escrow Bank Account opened and operated by the
bank independently on behaf of the Scheme Administrator as per the terms and
conditions agreed between the Scheme Administrator, the Scheme Operator and such
Bank with whom the Escrow Bank Account is opened. This account will be used for
receiving deposits for:

(i) Refundable deposit secured under DRS
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(i) Annua Scheme Participation Fee (ASPF)

(iii) Reverse Collection Fee (RCF)

(iv) Penalties charged under this Scheme

(v) Any other amount related to DRS as may be specified by Scheme administrator;

'Handling Fee' means a fee paid to the authorized collection point by the Scheme
Operator to handle the collection mechanism under this Scheme;

"Manufacturer' means a brand owner or importer or producer who introduce DRS
product in the state of Himachal Pradesh;

‘Non-recyclable Product' means a DRS product which is not fit for "Recycling”;

'Official Gazette means the Officia Gazette of the Himacha Pradesh State
Government;

"Property' shall include, but not be limited to, al Products, Recyclable Products, Non-
Recyclable Products, any assets utilized for DRS including money or valuable security,
belonging to, or in the charge or possession of, Scheme Administrator;

'Recycling’ means any recovery operation by which waste materials are reprocessed
into products, materials or substances whether for the original or other purposes, but it
does not include energy recovery and the reprocessing into materials that are to be used
as fuels or for backfilling operations,

'Recycler’ are entities who are engaged in the process of recycling of DRS Product;

'Retailer’ means a business entity that sells products packaged in Non-Biodegradable
Packaging for final consumption ;

'Redeemer' means a person who claims the refundable deposit amount secured on a
DRS Product upon its return;

'Rever se Collection Fee' means an amount charged from manufacturers for collection,
sorting and recycling of material introduced and creating awareness among
stakeholders in the State of Himachal Pradesh, or such incidental activities as may be
notified from time to time;

'Recyclable DRS Product’ means DRS Product which isfit for Recycling;

'State Gover nment' means the State Government of Himachal Pradesh.

'Scheme administrator' means an entity, person or authority or agency appointed as
Scheme Administrator by the Government as per the provisions of this notification;

'Scheme Operator' means a person, company or organization i.e. authorized by the
Scheme Administrator to implement the deposit refund scheme in the State of
Himachal Pradesh;
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(bb) 'Unique Serialised Identifier' or USI isaunique identification or any similar marking
printed on DRS product and is secured with a refundable deposit which may be
refunded upon the return of the DRS product within a validity period;

(cc) "Un-redeemed Deposit' means a deposit secured on a DRS product and has not been
claimed within the validity period of the Unique Serialized Identifier against which
such deposits were secured and appropriated.

(2) Words and expressions used herein and not defined but defined in the Himacha
Pradesh Non-Biodegradable Garbage (Control) Act, 1995 shall have the same meaning respectively
assigned to them in that Act.

PART-II—GENERAL CONDITIONS

4. (1) Manufacturers, distributors and retailers selling or introducing products packaged
in non-biodegradable packaging shall be mandated to secure a deposit on such DRS product at the
time of sale, distribution or introduction of DRS product in the market;

(2) The deposit to be secured shall be collected at first level and shall be transferred at
each distribution level until the final consumer;

(3) The Deposit secured on the DRS product shall be exempted from commercial taxes,
duties, levies, etc. and shall not form part of the MRP charged to the customers;

(4) Such collected deposit shall be deposited in an escrow account created for the purpose
of DRS;

(5 Retailers shall take all necessary actions to spread awareness on DRS through clearly
legible and visible signsin their business premises,

(6) Manufacturers shall provide the information related to Deposit separately , on the
labels (print or emboss) of the DRS product;

(7) The Deposit shall be fully refunded to the redeemer, at no cost, upon acceptance of the
DRS product at the collection point;

(8) The obligation to accept any such returned packaging shall be limited to packaging
material of the type that has been specified in the Schedule 1 of the Act;

(9) After this Scheme have come into effect, with respect to DRS products introduced in
the market, there shall be collection target obligations from the year as may be notified by the
Scheme Administrator from time to time ;

(20) In case of conflict with the objective of this Scheme with any other scheme or bye-
laws in the State; this scheme shall prevail over such scheme.

PART-I11—ESTABLISHMENT AND CONSTITUTION

5. High Powered Committee—(1) The State Government shall constitute a high-
powered Committee to advise the State Government on such matters arising out of the
administration of the Scheme as may be referred to it by the Government, including matters relating
to the implementation and management of the DRS:—
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Designation and Department

Chief Secretary to the GoHP

Admn. Secy. (UD) to the GoHP

Admn. Secy. (RD) to the GoHP

Admn. Secy. (PWD) to the GoHP

Admn. Secy. (Forest) to the GoHP

Admn. Secy. (Tourism) to the GoHP

Admn. Secy. (Food Civil Supplies & Consumer
Affairs) to the GoHP

Admn. Secy. (Fin. & Planning) to the GoHP
Admn. Secy. (Industries) to the GoHP

Admn. Secy. (Excise & Taxation) to the GoHP
Admn. Secy. (Health) to the GoHP

Admn. Secy. (EST& CC) to the GoHP

As Designated

Chairperson
Member
Member
Member
Member
Member

Member
Member
Member
Member
Member
Convener

6. Powersand Dutiesof the High Powered Committee.—(1) The Chief Secretary of
the State of Himachal Pradesh shall be the Chairperson of the high powered Committee;

(2) The high-powered committee shall formulate and recommend policies, guidelines and
procedures for the implementation of the DRS within the jurisdiction of the State Government;

(3) The high-powered committee shall constitute the scheme administrator and appoint the
vacant positions on the board of scheme administrator

(4) Monitoring and evaluation of DRS performance annually.

7. SchemeAdministrator.—(1) The board of the society (not for profit entity) is
termed as Scheme Administrator.

(2) The Scheme Administrator shall consists the following:

Designation and Department

Admn. Secretary (Env., Sci. Tech & Climate Change)
to the GoHP

Director (UD)

Director (RD)

E-n-C (PWD)

PCCF (Forest)

Director (Tourism)

Director (Food Civil Supplies & Consumer Affairs)
Director Advisor (Fin. & Planning)

Director (Industries)

Commissioner (Excise & Taxation) to the GoHP
MS (PCB)

Director (TCP)

Director (Health)

Director (IPR)

Member Secretary (SPCB)

MD Milkfed

Director (EST & CC)

AsDesignated

Chairperson

Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Member
Convener
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8. Powers and Duties of the Scheme Administrator.—(1) The Scheme Administrator
shall be responsible for the implementation of the Scheme;

(2) The Scheme Administrator shall create a separate fund as may be required in this
Scheme;

(3) The Chairperson shall administer the functioning of the DRS and ensure free flow by
creating necessary policy development and amendments ;

(4) The Convener shall promote awareness campaigns for propagating the Deposit Refund
Scheme in the State with the help of high powered Members;

(5) The Secretary shall convene the meetings of the high-powered Committee atleast four
times ayear at such time and place as agreed by the Chairperson;

(6) The quorum necessary for the transaction of a business at a meeting of the high-
powered Committee shall be four;

(7) The Chairperson when present shall preside at every meeting of the Committee and in
his absence the senior most Member and in the absence of both any other Member shall preside at
such meeting;

(8) Save as otherwise provided in the Scheme, all questions that come up before any
meeting of the Committee shall be decided by a mgjority of Members present and voting. In the
case of an equality of votes, the Chairperson shall have a casting vote.

(9) The Scheme Administrator shall provide provisions for the appointment and appoint a
Scheme Operator with the approval of Chairperson for the purpose of implementation of the
Deposit Refund Scheme in the State;

(10) The Scheme Administrator shall have the powers, rights and authority to dispose of
and channelize the collected DRS product either by Scheme Operator himself or through Scheme
Operator;

(11) The Scheme Administrator shall notify the deposit value of each item specified in the
schedule of the Act including any new item added from time to time;

(12) The Scheme Administrator where it is expedient to do so may add or omit any product
category from the category of products under the Deposit Refund Scheme through a notification;

(13) The Scheme Administrator where it is expedient to do so shall prescribe the refundable
deposit value on the DRS products through a notification;

(14) The Scheme Administrator shall prescribe the registration process for the
manufacturers to comply with the obligation of the Scheme;

(15) The Scheme Administrator shall mandate the printing of Unique Serialised Identifier
on the DRS product by the manufacturers;

(16) The Scheme Administrator shal form or designate a society (Not for profit
organization) or for the purpose of managing DRS escrow account;

(17) The Scheme Administrator shall monitor the operation of the escrow account
designated for the purpose of the Deposit Refund Scheme in the State;
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(18) The Scheme Administrator shall develop the Memorandum for the registration of
manufacturers and conducting business of the Board of Society;

(19) The Scheme Administrator shall appoint such persons as required for the effective
implantation of the Scheme as well as the effective functioning of the State Pollution Control
Board;

(20) The Scheme Administrator shall collect, use, process, store, transfer all information
collected under this Scheme as per the applicable Data Protection laws in Indig;

(21) The Scheme Administrator shall ensure that a gradual/ phased manner mechanism is
adopted for smooth and sustainable implementation of DRS scheme e.g. under the scheme liquor
bottles, cans can be prioritized in first phase.

(22) The Scheme Administrator shall ensure that some brand, type specific pilots are also
undertaken after identifying the brands.

9. Scheme Operator.—(1) The Scheme Operator shall establish infrastructure including
but not limited to collection, segregation, storage, transportation and disposal of the material
collected through the Deposit Refund Scheme;

(2) The Scheme Operator shall deploy the digital applications, interface and procedure for
securing the deposit and ensuring refund of the deposit under Deposit Refund Scheme;

(3) The Scheme Operator shall provide technology and support for printing and integration
of Unique Serialised Identification to the manufacturers for the purpose of securing deposit;

(4) The Scheme Operator shall run and operate DRS at the State level in a manner that
DRS shall be self-sustained by the value of collected materia or any other fees as may be notified
by Scheme Administrator from time to time;

(5) The Scheme Operator shall provide state of art technical support for grievance
redressal and queries;

(6) The Scheme Operator shall establish collection points, define a collection mechanism,
develop areverse logistics mechanism of the collected DRS products

(7) The Scheme Operator shall have the absolute rights over the collected DRS product;

(8) The Scheme Operator shall ensure that the collected and segregated DRS products are
recycled at the recycling or disposal facilities registered with the Himachal Pradesh State Pollution
Control Board.

Provided that the Scheme Operator shall be authorized to channelize and dispose the
collected DRS product with the recyclers authorized under any of the State Pollution
Control Board of Indig;

(99 The Scheme Operator shall ensure that all the collected DRS products shall be
disposed of in an environmentally sound manner;

(10) The Scheme Operator shall create dashboards for information dissemination and
monitoring:
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(11) The Scheme Operator shall take al actions as may be required towards integration of
the informal sector into the Deposit Refund Scheme for the economic and social empowerment of
the informal sector in consultation with the Scheme Administrator.

(12) The Scheme Operator shall place collection centers at as many as public convenient
places so as to ease of access of consumer or end user.

(13) The Scheme Operator shall formulate SOPs for waste pickers, and shall ensure the
incentives over and above to costs of material collected sold by waste pickers out of the ESCROW
account. Some space and temporary locations are allotted for these waste pickers.

(14) The Scheme Operator shall pay the handling fee to these collection points to promote
the collection of DRS product by paying a handling fee to the collection points. Such handling fees
paid by the scheme operator to the said collection points shall be reimbursed from the unredeemed
deposit, if available. In case of non-availability of Unredeemed Deposits, Scheme operators do not
have any rights to claim the handling fee from Scheme Administrator.

10. Responsibilitiesof Urban Local Bodies, Gram Panchayats, and Himachal Pradesh
Forest Department, SPCB.—(1) The Urban Loca Bodies, Gram Panchayats, Himachal Pradesh
Forest Department or any similar administrative body shall provide space for the development of
collection points and material recovery facilities at their geographical jurisdiction;

(2) The Urban Loca Bodies, Gram Panchayats, Himachal Pradesh Forest Department or
any similar administrative body shall monitor that all the DRS products sold in the State are
secured by refundable deposit;

(3) Identify and appoint a nodal officer to assist the Scheme Administrator for successful
implementation of Deposit Refund Scheme in the applicable jurisdiction,

(4) The Urban Loca Bodies, Gram Panchayats, Himachal Pradesh Forest Department or
any similar administrative body shall ensure mass awareness creation of Deposit Refund Scheme
through IEC activities;

(5) The appointment of the aforementioned nodal officer shall be the responsibility of the
State Pollution Control Board or Pollution Control Committee under The Air (Prevention and
Control of Pollution) Act, 1981,

(6) Mandate retailers participation through a notification in the respective geographical
jurisdiction.

11. Responsibilities of Manufacturer.—(1) The collection of refundable deposit shall be
secured through digitaly printed Unique Serialized Identifier (USI) or any other technology as

identified by the Scheme Administrator from time to time, valid for a defined period on the DRS
product label printed or embossed,;

(2) Manufacturers are mandated to secure a refundable deposit on the DRS product
introduced in the State and shall be mandated to collect back the DRS product introduced in the
Himachal Pradesh State through a Scheme Operator appointed by Scheme Administrator;

(3) Manufacturers shall be securing the refundable deposit as defined by scheme
administrator prescribed here within this Scheme and deposit the same in the escrow account;

(4) The Manufacturers shall transfer in escrow account, an amount equivalent to
consolidated deposits of the DRS products a the time of dispaich of DRS product from
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manufacturing facility, where DRS products are manufactured. The said consolidated deposit shall
be further passed on within the downstream supply chain until finally collected from the customer
or end user;

(5) Manufacturers shall register themselves with the Scheme Administrator for
participation in the Deposit Refund Scheme under this Scheme as per the modalities prescribed by
Scheme Administrator;

(6) Manufacturers are obligated to share the relevant information as may be required and
as notified by the Scheme Administrator for the purpose of Deposit Refund Scheme;

(7) Manufacturers shall be obliged to pay Reverse Collection Fee as prescribed by scheme
administrator.

12. Responsibilitiesof Distributors—(1) Distributors shall purchase the DRS product
from Manufacturers along with the deposit secured over the fixed product price.

(2) Distributors shall only sell the DRS product to the supply chain below by collecting the
additional deposit over the fixed product price.

13. Responsibilities of Retailer.—(1) Retailer shall purchase the DRS product from the
distributor along with a deposit secured over the fixed product price;

(2) Retailer shall only sell the DRS product to the consumer by collecting a deposit ;

(3) Retailer shall inform the customer about the mandate to return the packaging and to get
the refund of the deposit , by means of clearly recognizable and legible notices in the business
premises,

14. Responsibilitiesof Collection Points—(1) Collection points shall be established at
the Urban Loca Bodies and at Gram Panchayat, Forest Department level for collection of DRS
product Points and refund of the deposit;

(2) All designated collection points shall accept at their place of business, from a redeemer
any DRS product notified under this Scheme;

(3) The refund of the deposit must be in alegal tender; direct credit to the account or in
cash;

(4) The processing of refund is subject to clear visibility of the Unique Serialized
Identifier on the DRS product returned at the collection point;

(5) A redeemer can clam the deposit from the collection point which may be refunded
from the escrow account directly to the account or in cash.

15. Responsibilities of Consumer and Redeemer.—(1) Shall only purchase DRS
products with US| affixed on the product category pertinent to the Scheme;

(2) Shall be mandated to return the used DRS product with clearly legible and readable
USI and without any foreign material.
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16. Disposal Methodology of Collection Product.—(1) The collected DRS product under
the Scheme shall be provided to the recyclers registered with Himacha Pradesh State Pollution
Control Board in the state to enhance the recycling ecosystem in the State:

Provided that the Scheme Operator shall be authorized to channelize and dispose the
collected DRS product with the recyclers authorized under any of the State Pollution
Control Board of India in case adequate recyclers are not available in the Sate;

(2) The disposa process shall follow the guidelines set by the State Pollution Control
Board or the approved methodologies of the Central Pollution Control Board

PART-IV—MISCELLANEOUS

17. Imposition of Penalty.—(1) Penalty shall be based as per the Polluter Pays Principle
with respect to non-fulfilment of obligations defined under this Scheme;

(2) Scheme Administrator shall levy the Penalty on Manufacturers, Distributors and
Retailers in case of non-fulfilment of obligations set out in the Scheme, and the same shall be
notified;

(3) Payment of Penaty shal not absolve the manufacturers, distributors and retailers of
the obligations set out in the Scheme;

(4) The Pendty collected shall be utilized in the implementation of the Deposit Refund
Scheme.

18. Penalty for Unlawful Possession of Property .—(1) Whoever is found, or is proved
to have been, in possession of any Property reasonably suspected of having been stolen or
unlawfully obtained shall, unless he proves that the Property came into his possession lawfully, be
punishable as per law.

19. Application of Un-redeemed Deposit.—(1) The Unredeemed Deposit shall be
applied by the Scheme Administrator to meet the expenditure incurred in connection with measures
and facilities which, in the opinion of the Scheme Administrator are necessary or expedient to
promote the Deposit Refund Scheme and in particulars—

(@) To provide required funds for the implementation and operation of the Deposit Refund
Scheme;

(b) To sanction any money in aid of any scheme for the welfare of the Deposit Refund
Scheme;

(c) To meet the allowances if any, of the members of the High Powered Committee, and
Scheme Administrative Committee and Scheme Operator under Point No. 4, 6 & 7
respectively and the salaries and allowances, if any of persons appointed under this
Scheme;

(d) Any other expenditure which the State Government may direct to be defrayed from the
Un-redeemed Deposit;

(2) The Scheme Administrator shall have the power to decide whether any particular
expenditureis or is not debitable to the Un-redeemed Deposit and its decision shall be final.
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20. Protection of Action taken in Good Faith.—(1) No suit, prosecution or other legal
proceedings shall lie against the State Government or the existing or new Government, Company or
any Officers or any other employee of the Deposit Refund Scheme for anything which is in good
faith done or intended to be done under the Scheme;

21. Power to Remove Difficulties—(1) If any difficulty arises in giving effect to the
provisions of the Scheme, the State Government may, by order remove the difficulty;

22. Members, Officers and Employees of the Deposit Refund Scheme to be Public
Servant.—(1) All the Members and al Officers and Employees of the Deposit Refund Scheme
when acting or purporting to act in pursuance of the provisions of the Scheme shall be deemed to
be Public Servant within the meaning of Section 21 of the Indian Penal Code, 1860.

23. Execution of Pilot Projects—(1) One location shall be identified within the State to
launch a small pilot program for the Deposit Refund Scheme (DRS). This pilot project may serve

as a model for evaluating the feasibility, effectiveness, and potential challenges of implementing
the DRS across the State.

By order,

PRABODH SAXENA,
Chief Secretary.
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In the Court of Executive Magistrate Anni, Distt. Kullu (H.P.)

Purshotam Singh .. Applicant.
Vs

Genera Public .. Respondent.

Subject.—Notice Under Section 13(3) of Birth & Death Act, 1969.

Sh. Purshotam Singh /o Sh. Pune Ram, Village Thanach, P.O. Jaon, Tehsil Anni, District
Kullu, H.P. has moved an application in the office of the undersigned accompanying with an
affidavit stating that the birth event born on 30-06-1968, has not been entered in the record of Gram
Panchayat Lajheri.

Hence, the genera public is hereby made aware through this notice that if any person or
relatives have any objection regarding entering birth event of the applicant Sh. Purshotam Singh s/o
Sh. Pune Ram, Village Thanach, P.O. Jaon, Tehsil Anni, District Kullu, H.P. born on 30-06-1968,
in the Panchayat record of Gram Panchayat Lajheri, Tehsil Anni, District Kullu, H.P., he/she/they
may file his’her/their objection on or before 25-07-2025, before this court. In case of non-filing of
any objection, the ex-parte order will be passed.

Given under my sea and signature on this 27th of May, 2025.

Seal. Sd/-
Executive Magistrate Anni,
Distt. Kullu (H.P.).

In the Court of Executive Magistrate Anni, Distt. Kullu (H.P.)
Bale Ram .. Applicant.
Vs
General Public . . Respondent.

Subject.—Notice Under Section 37 of Land Revenne Act, 1954 Correction of name in Revenue
Record.

Sh. Bale Ram s/o Sh. Jarbu, Village Karshala Phatti, Karshaigad, Tehsil Anni, District Kullu, H.P.
has moved an application for correction of his name in revenue record in the office of the
undersigned accompanying with an affidavit stating therein he is owner of the land in Phati
Karshaigad of Tehsil Anni, District Kullu. In the application, the applicant has prayed that the entry
in revenue record with respect to name is not correct i.e. Balea Ram s/o Sh. Jarbu. The applicant
has attached Copy of Aadhar Card, Nakal Parivar Register, alongwith an affidavit wherein, the
name of the applicant's name has been shown as Bale Ram s/o Jarbu.

Hence, the genera public is hereby made aware through this notice that if any person or relatives
have any objection regarding correction of name in revenue record of said applicant Sh. Bale
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Ram g/o Sh. Jarbu, Village Karshala Phatti, Karshaigad, Tehsil Anni, District Kullu, H.P. Sh. Bala
Ram s/o Sh. Jarbu instead of Bale Ram s/o Sh. Jarbu then he may file his objection before the
undersigned before 25-07-2025, an any working day. Failing which the ex-parte order with regards
to correction of name will be passed.

Given under my seal and signature on this 27th of May, 2025.

Seal. Sd/-
Executive Magistrate Anni,
Distt. Kullu (H.P.).
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In the Court of Sh. R.N. Ghanolta, Assistant Collector |1nd Grade, Nahan, Tehsil Nahan,
District Sirmaur, Himachal Pradesh

In the matter of :

Km. Priyanka d/o Sh. Husan Singh, r/o Village Gumti, P.O. Palion, Tehsil Nahan, District
Sirmaur (H.P.) .. Applicant.

Versus
Genera Public . . Respondents.
Application for correction of name in Aadhar Card of applicant Km. Priyanka.

Whereas, Km. Priyanka d/o Sh. Husan Singh, r/o Village Gumti, P.O. Palion, Tehsil Nahan,
District Sirmaur (H.P.) has filed an application alongwith copy of his Aadhar Card, Affidavit,
Bonafide Himachli, Copy of Pariwar Register, School Certificate etc. in the court of the
undersigned to correct his name as Priyanka d/o Sh. Husan Singh in place of Prinka d/o Sh. Husan
Singh in his Aadhar Card.

Now, therefore, objections are invited from the General Pubic that if anyone has any
objection regarding to correct name of applicant as Priyanka d/o Sh. Husan Singh in place of Prinka
d/o Sh. Husan Singh in her Aadhar Card then they should appear before the court of undersigned on
or before 14-07-2025 either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there are no objections and
order shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 12-06-2025.

Seal. Sd/-
(R.N. GHANOLTA),

Assistant Collector I1nd Grade,

Nahan, Tehsil Nahan, District Srmaur (H. P).
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g qHeAT
3N wax Rig g3 Wo wferan, Fardt g 79d1, dediiat RiaE, e RRAR (Rovo) |

ERIR

SATH ST1dT

v —— SR SN IR 13(3) ST Td g INTEE BT AfAFRA, 1969.

&ﬁwﬁ‘s’gawoaoﬁmﬁwﬂmw a%@?rf%l?ﬂ‘s‘ St R=ER (Bowo) 1 s
JETAd H SRATR oIl & | Urefl U=l A Sl Uil Biei & J&g USIBRYN DI GOl BT
W%WWWWWﬁﬁH@W%WW%@Wﬁ#WW
qI B! A, YUF 10 AT o7 LR (G Ud 4cg) v g fafbear aiffer) e fore,

RIAR @1 AT TR & 2 |

31 FAHTIRYT SAT Bl 59 FIAER §RT G fham Srar 2 b urefl &1 a7r A1 oo h
BT BT GG USHPHRYT Y TR dr<all, [dbr woe Rl & e & Afferd d ol
PR IR IR BT BT JMURT 8T O 98 IATIdd AT deblefad 91 MURT 39 IraTed § feid
20—07—2025 ¥ 5.00 g9 qb &6l HRAl Febdll © | [T arafer # 3maiy 9 S &l R § urefi
B AT A TS BT B G USIBRU YT Yardd drsall, (et @ve R & o /9y
IR # &S B B I TR W IRER S Ud g BT UIRd HR I 6T |
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IS AT 04—06—2025 BT B BEIER T BIATAT Bl A gRT ST fhar T3am |

AER | FAEIRT / —
CIEESIS)

IEIS FHETET T $1o g 9119 dgdleleR,

aedre fRrars, e RRER (Rovo) |

g IeTard & A8 ofid, WEd HHedl fgdid A0 U9 e deNeenR,
dedle fRrens, e fiRdR, Rame uer

o HbedHl -
£ e RHg g3 0 g1 I9, i 1 @R, dedia Riars, [en RiRAR (Rovo) |

ERIE

S oTd

a7 —SRERT SR gRT 13(3) ST UG Jcg ISTEEIRRUT STRIH, 1969.

Y e Rig g3 @0 & g=1 M, Al Tia ur, ddia Rier, e ReR (Rovo)
9 T Qed W SRERG TSR © | il U A 9 & faHie 03—02—1982 Bl &Gl HRAMT
IrEdl & fSTdl Rabre M U=arad ar<ell § g6l 8l (a1 & fSar gite &g il =1 e ud
I EB! A, U 10 T el MRgR (G4 vd 9eg) vd e fafdedn fent Aree, fSrem

RIAR @1 AT TRga & 2 |

31 FAARIRYT ST DI $9 3IASR g1 {rord fhar e & & urefl &1 99 9 57+ fafy
UM Yarad dreel], e @rs R & drfed @ if¥eg § T9 &)d 9R 3R il &t
JMURT B O I8 AT IT dPhTaid= Y- IMMURT §9 Ifaleld H faAid 20—07—2025 AT 5.00
IO dF Tl IxAl Geal & | FEiRa o@f # smufy 7 o @ Wra H weff @ o= fafy
03—02—1982 9 M UM UY=Id dT<cll, b Tre R & o /9 3WeRkd § Tl a_T &
3T RIS AT IRVRER O 7d Jog d1 9IRT - e ST |

I feATh 04—06—2025 DT BN BEER T BT Bl g} gRT oI fhar 1T |

AR | FAEIRT / —
CIESESIG))

IS Rl fgdig Joff ud A9 dediieseR,

dedrel Rrars, e RRAR (Rowo) |

In the Court of Sh. Gunjeet Singh Cheema, HAS, M arriage Officer-cum-Sub-Divisional
M agistrate, Paonta Sahib, District Sirmaur, Himachal Pradesh 173025

In the matter of:

1. Sh. Rahul Saini /o Sh. Raghubir Singh Saini, r/o Village Mohakpur Nawada, P.O.
Shivpur, Tehsil Paonta Sahib, District Sirmaur, H.P.
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2. Saba Ansari d/o Sh. Khursheed Ali, r/o Village Mohakpur Nawada, P.O. Shivpur, Tehsil
Paonta Sahib, District Sirmaur, H.P.

Vs
General Public
Application for the registration of marriage under Section 15 of Special Marriage Act, 1954

Sh. Rahul Saini /o Sh. Raghubir Singh Saini, r/o Village Mohakpur Nawada, P.O. Shivpur,
Tehsil Paonta Sahib, District Sirmaur, H.P. and Saba Ansari d/o Sh. Khursheed Ali, r/o Village
Mohakpur Nawada, P.O. Shivpur, Tehsil Paonta Sahib, District Sirmaur, H.P. has filed an
application alongwith affidavits in this court under section 15 of Specia marriage Act 1954 on
dated 30-04-2025 stating therein that they have solemnized their marriage on 18-12-2024 and they
have been living together as husband and wife ever since then. Hence notices are given to all
concerned and General Public to this effect that if anybody have any objection regarding the
registration of marriage duly solemnized on 18-12-2024 between Sh. Rahul Saini o Sh. Raghubir
Singh Saini, r/o Village Mohakpur Nawada, P.O. Shivpur, Tehsil Paonta Sahib, District Sirmaur,
H.P. and Saba Ansari d/o Sh. Khursheed Ali, r/o Village Mohakpur Nawada, P.O. Shivpur, Tehsil
Paonta Sahib, District Sirmaur, H.P., he/she should file written objections and appear personally or
through an authorized agent before this court within 30 days from the date of publication of this
notice. After expiry of the said period the marriage certificate would be issued to the applicants by
this court.

Issued under my hand and official seal of this court on 14-05-2025.

Seal. Sd/-
(GUNJEET SINGH CHEEMA, HAS),

Marriage Officer-cum-SDM,

Paonta Sahib, District Srmaur, Himachal Pradesh.

Before Marriage Officer -cum-Sub-Divisional M agistrate Nahan, Sub-Division Nahan,
District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION-16 OF SPECIAL MARRIAGE ACT, 1954

Whereas, Sh. Jagdish s/o Sh. Krishan, r/o Village Rukhri, P.O. Shambhuwala, Tehsil
Nahan, District Sirmaur, H.P & Smt. Bhagwanti d/o Sh. Geeta Ram, r/o Near Khairwala, P.O. Bir
Bikramabag, Tehsil Nahan, District Sirmaur, H.P. have filed an application for the registration of
their marriage U/s 15 of the Special Marriage Act 1954, which was solemnized on 16-01-2025 and
they have been living as husband and wife ever since then.

Notices are hereby given to al concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between above said,
Jagdish /o Sh. Krishan r/o Village Rukhri, P.O. Shambhuwala, Tehsil Nahan, District Sirmaur,
H.P & Smt. Bhagwanti d/o Sh. Geeta Ram, r/o Near Khairwala, P.O. Bir Bikramabag, Tehsil
Nahan, District Sirmaur, then they should file their written objections and should appear personally
or through their authorized agents before me within a period of thirty days from the date of
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issuance of this notice. After expiry of the said period, the marriage certificate would be issued to
the applicants by this court and later on no objection will be heard and accepted.

Issued under my hand and seal of this court on this 21st day of May, 2025.

Seal. Sd/-
Marriage Officer,

Under Special Marriage Act-cum-Sub-Divisional Magistrate,

Nahan, District Srmaur (H.P.).

EICIGRER U
1B CE

formeT -2 26 S, 2025
AT . TI.TH.S.-H1(8)-1/2023-9TE-|| —Bom=a Jeor % Toaure, Bam=a yaor g

ST, AT 3T AT # 3T=q Sfaae 3T TRafdar stfesmme (Arrors qarera e
wa ggAfd) Faw, 2015 & =W 4 % gy afeq ==w 3 37 & aipat &1 ¥4 #7d gu, 9 At
AT 1. AT 2. it 3. foeg 4. a9 5. foeet anlt 6. 9T 7. FATG 8. AR dgHid
former (oD, e foweT sfiw 9. ATy 37 dgHia aweT, ST |ew, Bam=e gea &
TEATTAT I SIS % TS g AT THTETT 0T SahTs Hl 6 A=A & iaw 97 #
77 AT g gaET Fyieer THE Fwitad #3d & o 9% F4d 2 |

Feeter formar (amon), e former siv u-ageier aaetT, e arew § 3uasn 9 il

FT AT I THAT T 414-91-77 HAT FATT 4921-18 Fam At g e wrzae i
S e 37 GEET THETT 41 IUEY “F 9§ 8, Hl @A T3 TEhTT AT3ed r3AT9T
ST =T, former (o) & a@fqmior & fore srista frar s 81

AT T | F13ve A AT & T & i 7 Iee forme erg it srfers Seeear &
TATT ST qATE0( RTEe &1 &7 FIAT1 § | STAEedT i Jgdt Tl 0 Q20 F oY qerea ug
AT ATATALT & AT 3 SHAT €T AT FEA o (70 AT TH TRATSIAT 6l AF9THAT Ica=
T B | TACIT SSAIT W Ry SaTe, A9gd Aaa<AdT, 3¢ qUEdr ardl [9ET Y wmeey
TG, FAAMET & o0 TrcdTed, 93d qErea q@-gagrt e gia 9gda el grasi—®
TfEg Jorret u¥ farere s e Srua |

o a8 wq% ot Srar g T |l aerend & et sater & I TaredT a1 gwant
FT HIe TATH =0 hAT &7 ST (ATTA) T ST T ST S AT qHTanq el &7 S66
TTET & g | Al Tater & e Fwrattead AT ST | AT FHTET (FEr TR 9O,
AT S ATAS S GAATSAT R | HIHTSTS THTATT (V0T s Tg W gerea sl &
HTHTISTS qHTETT HLTor &7 Teqae g 997 9=l 3 I8 FATA & Fiaf=teat 7 aq~a
gfafRferes ez s

HATHTTSTF THTETT TAeTr ST 18T F3d THT HATHTIST THTETT (LT THTS 1< JT1d1
F HTI-AT AT B geshl a2 929 917 a91tad 919 a7 3= w597 9 &% gyeqrtad
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FEFT T SATSHTAHT, TSI ¥ ATHTAF TREFaa, SfRRaat T2 sraa=-r Afergaar gz,
qrasas aded, STa-[amr G0, Fesdr, TS Jdi, 9E & o S &d, qEEras
SATLTT, LW W, ST, AIESAT+H EdTd S STHAY, 3Md god &l ThiAl, Gre G
TrETHT, FEeE g, e q@eTe qraemdl, T (rames) sfiv defors ar gfeveror giaerst,
ARTAETEN, AT AT, TAT-EAAL, TFIE AT qe1eq & e f i wfeeam & ag
TERTT T T I ATl AFATSH FHTETT 9% @91 Gl | amEriers qqrera =g g6, 9
AT & FTF-87T 7 5, A 3T [Feedrad § 3f=a afdse v qafdar st
2013 #F¥ gTeT 4 FT ITATT (4) 307 (5) F T TAT TR F9T0 70 F7=1; F orefiq g a+dr
Hat 92 fo=m 3 |

ATHTTST THTHATT ML ZahTs, TRHe, &0 ¥ qras4d gaars &l Q0 Hd & TE7dT
<6 =T % e 3 % 3Su-f=w (3) & Iuawe it SUeATet & AT Y& d-1| § AT qHrEd
et steqae ROTe T @t AfSaw it o1y 4 it IT-aTT (6) F Tefia RIS F qorETa
T FHTLTT FA o [oI0 AT T SUTAT il TATdG HLd gU I (HFAT % 779 3 F I9-[F77

(4) F TN TET-11| | TS TISTAT TATE FGAT |

TRHT=S TR SATETH Ue gLl AT ATFerenor, ST EAT=er Teer 9ante F7 UF qlecsh qaes
SUFH g AT & § ATSed 1317 fOwar e F7 SHHior F#3 3w q@ih strert=as i T
2(1)(@) & STadT = T AT T Strame Uar orgl A Taewaor o qe7 § J-37S #hf St
TEATAT 3 | SETU, TAih TEfaad i gmr 2 &t ST-4mT (2) & o7efid To7 srufera agatd o
qrfedd SUae, TAATT §-3T5(7 % (o7 AR Z |

TA=e yea Teed @AW 9 o ofagEar aftq "@en @-a0(3)-3/2014-11 aE
27-11-2015 g Aot i & arerie garera [Heior gHre 7 T AT e |

Fo Ho | ATH & Tl TEATH | {9 To
1. fraerh, fEAT= TR9T & TOITH= |eTe, qeqer | 0177-2734777
HATATH, T |
2. 3T g~ (Terea) Bam=er I=er a8t ey | 0177-2626497
3. TATL, T5F ATHIOT e e, A= | 9a=7 | 0177-2734675
T2IT AT TATH HEAT, FILAT, Farae |
4 A mTeTer, HETT 9T TS ATHTOIE &d | g2v9 | 0177-2833872
o, Ram=e yaor feafaeney, foamer |
5 qeT qATAE ATSHRT, 9, @AW ua | 9297 | 0177-2816047
Srereht e, forge |
AT I,
FENERT /—
(T FHT),

T = (A7) |
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[Authoritative English text of this Department Notification No. HSG-C(8)-1/2023-Pt-I1, dated
26-06-2025 as required under clause (3) of Article 348 of the Constitution of India] .

HOUSING DEPARTMENT
NOTIFICATION
Shimla-2, the 26th June, 2025

No. HSG-C(8)-1/2023-Pt-I11.—In exercise of powers conferred by rule 3 read with rule 4 of
the Himachal Pradesh Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Social Impact Assessment and Consent) Rules, 2015, the
Governor, Himacha Pradesh, is pleased to empower the Social Impact Assessment unit as
specified in the concluding para of this notification to carry out Social Impact Assessment for the
purpose of proposed Land Acquisition in 9 Villages, namely 1. Maghola, 2. Anji, 3. Shildu,
4. Danokhar, 5. Shilly Baghi, 6. Panti, 7. Kayargi, 8. Chanan, Tehsil Shimla (Rural), District
Shimlaand 9. Mahayari Sub Tehsil Mamlig, District Solan H.P.

The Village and Khasra number wise detail of the proposed land in above 9 Villages in
Tehsil Shimla (Rural), District Shimla and Sub-Tehsil Mamlig, District Solan, H.P. measuring
about 414-91-77 hectaresi.e. 4921-18 bighas of Govt. land and Private land attached as Annexure
"A" isto be acquired by the Government of Himachal Pradesh for the construction of Mountain
Township Shimla Hillsat Jathia Devi’—

The purpose behind the development of the counter magnet city at Jathia Devi is to reduce
the pressures of the overpopulation congestion and environmental degradation of the Shimla Town.
The need for the project also arises to fulfill the increasing demands of the population and to ensure
a high standard of living with safe and well planned environment. The mountain township will
include affordable housing, robust infrastructure, high quality education and health care, incentive
for businesses, ample social amenities and specia emphasis on green initiatives and public
transport system.

Thus, it is made clear that any attempt at coercion or threat during Social Impact
Assessment period will render the exercise as null and void and the Socia Impact Assessment will
be carried out within a period of six months from its commencement. The Social Impact
Assessment Unit shall hold consultation, survey and public hearings. The Social Impact
Assessment Unit shall also ensure that adequate representation is given to the representatives of
Panchayats and Gram Sabha, at the stage of carrying out the Social Impact A ssessment.

While considering a Social Impact Assessment study, the Social Impact Assessment Unit
shall amongst other things take into consideration the impact that the project is likely to have on
various components such as livelihoods of affected families, public and community properties,
assets and infrastructure, particularly roads, public transport, drainage, sanitation, source of
drinking water, sources of water for cattle, grazing land, plantations, public utilities such as post
offices, fair price shops, food storage, godowns, electricity supply, health care facilities, schools
and educational and training facilities, anganwadi, Children's parks, places of worship, land for
traditional tribal institutions and tombs and cremation grounds. The Social Impact Assessment Unit
shall amongst other matter consider/ cover all the aspects listed under section 4(4) of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement (Social
Impact Assessment and Consent) Act, 2013 and the rules made there-under.
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The Social Impact Assessment Unit after completion of consultation, survey and public
hearing shall prepare a Social Impact Assessment Study report in Form-11 under sub-rule (3) of rule
3 of therulesibid and a Social Impact Management Plan listing the ameliorative measures required
to be undertaken for addressing the Impact of the project under sub-section (6) of section 4 of the
Actibid in Form-I11 under sub-rule (4) of rule 3 of the said rules.

The Housing and Urban Development Authority which is going to construct the Mountain
Township Shimla Hills at Jathia Devi is a Public Sector Undertaking of Government of HP and
the land is being proposed to acquire in favour of Housing and Urban Development Authority
under Section 2(1)(b) of the Act ibid. Hence, the provision relating to consent as required under
section 2(2) of the Act ibid are also applicable in the instant acquisition.

The Himachal Pradesh, Revenue Department vide notification No. Rev. B.A(3)-
3/2014-11, dated 27-11-2015 has congtituted the Social Impact Assessment Unit in the following
manner:—

Sl. Name & Address Designation Contact
No. information
1. | Director, Himachal Pradesh Institute of Public | Chairperson | 0177-2734777
Administration, Fairlawns, Shimla.
2. | Deputy Secretary (Revenue) to the Govt. of H.P., | Member 0177-2628497
H.P. Secretariat, Shimla-171002. Secretary
3. | The In-charge, State Institute of Rura | Member 0177-2734675
Development HIPA Shimla.
4. | Head of Department of Sociology and Social | Member 0177-2833872
Work, H.P. University, ShimlaH.P.
5. | Chief  Scientific  Officer, Department of | Member 0177-2816047
Environment, Science & Technology, Shimla.

By order,

Sd/-
(DEVESH KUMAR),
Principal Secretary (Housing).

CHANGE OF NAME

I, Gori Devi w/o Sh. Sant Ram, r/o House No. 72, RC Colony, V.P.O. Jamthal, Tehsi|
Sadar, District Bilaspur (H.P.) declare that | have changed my name from Gauri Devi to Gori Devi.
All concerned note.

GORI DEVI

w/o Sh. Sant Ram,

r/o House No. 72, RC Colony, V.P.O. Jamthal,
Tehsil Sadar, District Bilaspur (H.P.).



3194 RISTY=, f@HTerel Uael, 27 S[F, 2025 /06 3M9IS, 1947
CHANGE OF NAME

I, Rita Attri w/o Sh. Ishwar Dutt, r/o Village Dungiser, P.O. Kotbga, Tehsil Kasauli,
District Solan (H.P.) declare that in the school record of my son Hemang Sharma the father nameis
entered as Ishwar Dutt Sharma, whereas correct name is Ishwar Dutt. | want to get my husband's
name changed from Ishwar Dutt Sharma to Ishwar Dutt in my son's school record. All concerned
may note.

RITA ATTRI

w/o Sh. Ishwar Duitt,

r/o Village Dungiser, P.O. Kotbegja,
Tehsil Kasauli, District Solan (H.P.).

CHANGE OF NAME

I, Rita Attri w/o Sh. Ishwar Dutt, r/o Village Dungiser, P.O. Kotbga, Tehsl Kasauli,
District Solan (H.P.) declare that my husband name is entered as | shwar Dutt Sharmain my service
record. The correct name of my husband is Ishwar Dutt. | want to change my husband's name from
Ishwar Dutt Sharma to Ishwar Dutt in my service record and other concerned records. All
concerned may note.

RITA ATTRI

w/o Sh. Ishwar Duitt,

r/o Village Dungiser, P.O. Kotbgja,
Tehsil Kasauli, District Solan (H.P.).

CORRECTION OF NAME

I, Aman Verma s/o Sh. Ashok Kumar, r/o B-43, Sector-2, New Shimla, Tehsil & District
Shimla (H.P.)-171009 declare that | have passed 10+2 examination from CBSE Board under Roll
Number 5840333 but in my 10+2 certificate my father's name is inadvertently entered as Ashok
Verma. His name should be corrected as Ashok Kumar in my certificate.

AMAN VERMA

s/o Sh. Ashok Kumar,

r/o B-43, Sector-2, New Shimla,
Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Bheem Singh /o Sh. Bhinder Singh, r/o Village Aar, P.O. Bijmal, Tehsil Nerwa, District
Shimla (H.P.) declare that the name of my son is wrongly entered as Nikhal in Aadhar Card. His
correct name is Nikhil as per panchayat record. Kindly correct it in Aadhar Card as Nikhil.

BHEEM SINGH

s/o Sh. Bhinder Sngh,

r/o Village Aar, P.O. Bijmal,

Tehsil Nerwa, District Shimla (H.P.).
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CHANGE OF NAME

I, Madan s/o Sh. Sant Ram, r/o Village Bagi, P.O. Devgarh, Tehsil Kotkhai, District Shimla
(H.P.)-171202 declare that Manvai (Old Name) is my minor daughter that | have changed the
name of my daughter from Manvai (Old Name) to Manvi (New name). All concerned please note.

MADAN

s/o Sh. Sant Ram,

r/o Village Bagi, P.O. Devgarh,

Tehsil Kotkhai, District Shimla (H.P.).

CORRECTION OF NAME

|, Saroop Chand aged 46 years S/o0 Late Sh. Jeet Ram, r/o Village & P.O. Poabo, Tehsil &
District Shimla (H.P.) do hereby declare that my correct name is Saroop Chand but in Aadhar Card
my name has been wrongly entered as Swaroop Chand. The same should be corrected in all the

documents. All concerned please note.

SAROOP CHAND

s/o Late Sh. Jeet Ram,

r/o Village & P.O. Poabo,
Tehsll & District Shimla (H.P.).

CHANGE OF NAME

[, Ashwini Sharma (New Name) s/o Late Sh. Hem Ram Sharma aged about 56 years, r/o
Village Charau, P.O. Anandpur, Tehsil & District Shimla (H.P.), Pin-171219 declare that | have
changed my name from Ashwani Kumar (Previous Name) to Ashwini Sharma (New Name). All

concerned please may note.
ASHWINI SHARMA
g/o Late Sh. Hem Ram Sharma

r/o Village Charau, P.O. Anandpur,
Tehsil & District Shimla (H.P.).

CHANGE OF NAME

I, Sheedla Saru Magar (New name) w/o Sh. Ajay Saru Magar, Tharola (83),
Shimla (H.P.)-171202 declare that | have changed my name from Sheela (Old Name) to Sheela

Saru Magar (New name). All concerned please may note.
SHEELA SARU MAGAR

w/o Sh. Ajay Saru Magar,
Tharola (83), Shimla (H.P.).
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CHANGE OF NAME

[, Pratibha Khadka (New name) d/o Giann Bhadur c/o Sh. Jag Mohan Chauhan, Village
Chhol, Kotkhai, Shimla (H.P.)-171202 declare that | have changed my name from Pratibha (Old
Name) to Pratibha Khadka (New name). All concerned please may note.

PRATIBHA KHADKA

d/o Giann Bhadur,

c/o Sh. Jag Mohan Chauhan,

Village Chhol, Kotkhai, Shimla (H.P.).

CHANGE OF NAME

I, Hem Ra /o Sh. Layak Ram, Village Bhalara, P.O. Kui, Tehsil Rohru, District Shimla

(H.P.) declare that name of my daughter Munmun is wrongly mentioned as Smayara Chauhan in
her Aadhar Card. Therefore it should be changed to Munmun in her Aadhar Card.

HEM RAJ

g/o Sh. Layak Ram,

Village Bhalara, P.O. Kui,

Tehsil Rohru, District Shimla (H.P.).

CHANGE OF NAME

I, Prakash Khadka (New name) s/o Sh. Gian Bahadur, c/o Jag Mohan Chauhan, Village
Chhol, Kotkhai, P.O. Kotkhai, District Shimla (H.P.)-171202 declare that | have changed my name
from Prakash (Old Name) to Prakash Khadka (New name). All concerned please may note.

PRAKASH KHADKA

s/o Sh. Gian Bahadur,

c/o Jag Mohan Chauhan, Village Chhal,

Kotkhai, P.O. Kotkhai, District Shimla (H.P.).

CHANGE OF NAME

I, Asmita Saru Magar (New name) w/o Sh. Ashok Saru Magar, Tharola (83), Shimla (H.P.)-
171202 declare that | have changed my name from Asmita (Old Name) to Asmita Saru Magar
(New name). All concerned please may note.

ASMITA SARU MAGAR
w/o0 Sh. Ashok Saru Magar,
Tharola (83), Shimla, Himachal Pradesh.
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CHANGE OF NAME

I, Tara Devi w/o Sh. Surinder Singh, r/o Village Gaot, P.O. Panesh, Tehsil & District
Shimla (H.P.) declare that | have changed my name from Tara Devi to Saroj Verma. All concerned
please may note.

TARA DEVI

w/o Sh. Surinder Singh,

r/o Village Galot, P.O. Panesh,

Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Narbada Devi aged 76 years w/o Sh. Gian Chand, r/o Village Bhiot, P.O. Chobin, Tehsi|
Baijnath, District Kangra (H.P.)-176128 declare that my name has been wrongly recorded in the
Aadhar Card No. 7957 6610 1919 as Narmda Devi in place of Narbada Devi, whereas my correct
name is Narbada Devi. All concerned please may note.

NARBADA DEVI

w/o Sh. Gian Chand,

r/o Village Bhiot, P.O. Chobin,

Tehsil Baijnath, District Kangra (H.P.).

CHANGE OF NAME

I, Sonu o0 Sh. Prem Singh, r/o Village Riwari Mgjithi, P.O. Daro-Devria, Tehsil Pachhad,
District Sirmaur (H.P.) have changed my name from Sonu to Sonia Ram.

SONU

s/o Sh. Prem Sngh,

r/o Village Riwari Majithi,

P.O. Daro-Devria, Tehsil Pachhad, District Srmaur (H.P.).

CHANGE OF NAME

I, Shelnder Singh s/o0 Sh. Ranjeet, r/o Village Chaklu, P.O. Kunihar, Tehisil Arki, District

Solan (H.P.) have changed my name from Shelnder Singh to Shalender Singh.
SHELNDER SINGH
/o0 Sh. Ranjeet,

r/o Village Chaklu, P.O. Kunihar,
Tehisil Arki, District Solan (H.P.).
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RMer—2, 27 S, 2025

YT Te.Ue.3MR.—SN.(6)—12 / 2025—aST.— ATl U & MUl + IRd & Afde= &
ITBT 213 (1) & ATH Ued UKAT BT YAN Hd Y BZAEA TS qh-id] fdeafdenera
(M) LTS, 2025 BT f&HAIdH 25—06—2025 BT TWAMUT PR AT 2 TAT AR 348 & WUS
(3) @ 3IH, AT B IS U3 Bl IO, ZAES Uw H USRI IR & oIy urferpd o
foar &1 o SWRIGT AT B aY 2025 B AR ARH 2 S wI H FUSH WAPHd a6
Afed o1 (3—Toie) faarad ucer § gaifera fdar Sirar 2|

3T T,

RING HIX ofTdTdd,

ger Afaa (fafe) |

2025 B A TSI AT AETTH 2

fRerae U dae favafdenery (Femes) srareer, 2025

YRT TIRSY & foegard a¥ ¥ fRArd USe & ISIuTe gRT Ieniud |

ffarae uew da-ial favafdenery siffam, 2014 (2015 &1 IMfSfTH F&aid 2) &1 3R
e R B oy e |

e gawr g |5 | 81 € SR fRArEd Yo & IrSuuTd BT g A B Tl
2 & Ul uRRerferl faemm € fS9a dRoT 99 foly R BIRaTs R eS8 AT &

3. fRAMEE URE & U, YRA @AY & e 213 & Wue (1) §RI Y&
T BT YANT HRa gY, (F=felRad srearesr ywanfid &R &:—

1. < 9 R UR®—(1) U JARY BT e 9W RAmd udwr dadie)
faeafaemera (FeMe) 3reaTesT, 2025 & |

(2) ¥' R 99E H U< B |

2. URT 12 BT GIMYA.——Z9=e U9 ddb-id! favafdenea sifaifed, 2014 &1 T 12
T WRD b W W EIRET T S, 3fefiq —
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"IR] IfE H{AURT BT UG ARTIH & HROT T AT Rad &1 Sl 2 Al I TRBR
3T gRT AT ol Tobilep! Ruer faumT & werrafe dferg a1 fodl oy favafaerea
D INS FHR Fe P HIuld & w9 H FYad R DI S 39 ORI & Sud=l
% IR FRafd Heaufd @1 FYfda fhy M d% Haufd & dadl & AR WY
9 fodest

R e ga)

RTSYUTed, feHTeel Ua9 |

(FRT HAR TETe)
ger Afea (fafe) |

R
ARIG: 25 S, 2025

AUTHORITATIVE ENGLISH TEXT
H. P. Ordinance No. 2 of 2025

THE HIMACHAL PRADESH TECHNICAL UNIVERSITY (AMENDMENT)
ORDINANCE, 2025

Promulgated by the Governor of Himachal Pradesh in the Seventy-sixth Year of the
Republic of India.

AN ORDINANCE further to amend the Himachal Pradesh Technical University Act, 2014
(Act No. 2 of 2015).

WHEREAS, the Himachal Pradesh Legidative Assembly is not in session and the Governor
Is satisfied that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the

Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the following
Ordinance:

1. Short title and commencement.—(1) This ordinance may be called the Himachal
Pradesh Technical University (Amendment) Ordinance, 2025.

(2) It shal comeinto force at once.

2. Amendment of section 12.—In the Himacha Pradesh Technica University Act,
2014, in section 12, for the proviso, the following shall be substituted namely:—
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“Provided that in case the post of Vice-Chancellor falls vacant on account of
resignation or otherwise, the State Government may, by order, appoint either the
Administrative Secretary of the Technical Education Department or a senior faculty
member of any State University as Vice-Chancellor who shall discharge the duties of

the Vice-Chancellor temporarily till a regular Vice-Chancellor is appointed as per the
provisions of this section.”

(SHIV PRATAP SHUKLA),
Governor, Himachal Pradesh.

(SHARAD KUMAR LAGWAL)
Pr. Secretary (Law)

SHIMLA :
The 25th June, 2025

FRI=h, &0 Tl oI A1, f3reret ucel, REe—5 g gfad aoIm gabiierd
Soragie exrIRd rota, Jaarge http://rgjpatrahimacha .nic.in & Sucter & vaq SiFesd S fBar S dadr 2 |
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